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Mitteo bo instructed to present their
eport after one month.

Agreed to.
JAMSETJEE JEJEEBHOY BARONETCY.

Mr. LeGEYT moved that Sir
B‘.‘l"t‘le Frere be requested to take the
thll ‘ for settling Promissory Notes of

® Government of India, producing
3 annual jncome of one lakh of Rupees,

“da Mansion House and Heredita-
nents called Mazagon Castle, in the
og and of Bombay, late the property
doT Jamsetjeo ~ Jejeeblioy, Buronet,
Sceased, 50 as to accompany and sup-
Port the title and dignity of a Baronet,
s ‘{ ¥ conferred on him and tho heirs
u. of his body, by Her present
u“-]es'?y, Queen Victoria, and for other
rrPPSGS connected therewith” to the
mieildent in Council, in order that it
q 81t bo transmitted to the Governor-
Sueral for his assent.

Agreed to,
PORT-DUES.

Bk FORBES movod that Sir
I :"Frere be ,requested to take the
- bo amend Act XXII of 1855
‘dueﬂ)f,‘e regulation of Ports and Port-
in g L0 the President in” Council,
t, der that it might be transmitted
QsBené" Governor-General for his

A‘c?l‘()od to.
INDEMNITY,

helvfg'l' lHARINGTON gave notice that
COndl d, on Saturday next, move the
Nigy (1 rOMling of the Bill % to indem-
pe,.mns‘Fel‘S of (overnment and other
91N respect of fines and contri-

Utig .
durinus ovied, and acts done by them
8 the lute disturbances.”

PAPER CURRENCY.
M
Woulq WILSoN gave notice that he
Conq r’eoﬂ_ the same day, move the se-
«lucti(m"d”_lg of the Bill “for the intro-
o0 u systom of Paper Cur-

any.n
T "
he Couungil adjourned.
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Saturday, April 28, 1860,
PRESENT:

The Hou'ble the Chief Justiee, Vice-President,
in the Chair.

Hon. Sir H, B. E.| H.B. Harington, Esq,,
Frere, H. Yorbes, Esq.,

Right Hon. J. Wilson, and

Y. W. LeGeyt, Esq., | A. Sconce, Esq.

INCHOME TAX; anp LICENSING OF
ARTS, TRADES, AND PROFESSIONS.

Tie CLERK presented to thie Coun-
cil a Petition of the Madras Native
Association against the Bill “ for im.
posing Duties on Profits arising from
Property, Professions, Trades, and
Olli-es,” and the Bill “ for the licens-
ing of Arts, Trades, and Professions.”

Mz, WILSON moved that the
above Potition be printed.

Agreed to.

PUBLIC CONVEYANCES (PRESIDEN-
CY TOWNS AND STRAITS SETTLE-
MENT).

Mg, LeGEYT postponed the pre-
sentation of the Report of the Select
Committee on the Bill ¢ for regulat-
ing Public Conveyances in the Towns
ot Calcutta, Madras, and Bombay, and
the several stations of the Settlement
of Prince of Wales’ Island, Singapore,
and Malacea.”

RELIGIOUS ENDOWMENTS.

Siz BARTLE FRERIL moved the
second reading of the Bill ¢ to repeal
Regulation X1X. 1810 of the Bengal
Code, and Regulation VIL 1817 of the
Madras Cods,”

M=z. FORBES said, he was very sor-
ry to be obliged to rise to oppose the
second reading of this Bil. e was
sorry, because he thought it was most
desirable that the question to which
the Bill related should be ﬁnnlly and
definitively settled, and sorry because
ho feared that 1n opgqsmg the men-
sure he should lay himself open to
much misunderstanding and misre-
presentation, and should be accused of
wishing to perpetuate a system which
he really desired to see at au end, and
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which he conscientiously Dbelievel
would be brought to a full and final
cud more easily and moro speedily
by the adoption of other measures
than those which, by this Bill, it was
proposed to enact.

It was undoubtedly most desirible,
and he said it most emphatically, that
all connection between the DBritish
Government and the religious insti-
tutions of the Nutives of India should
be for ever severed, and that the
management of all the concerns of
their religious edilices, and of all the
endowments by which they were sup-
ported, should be given over to the
people, to be managed and controlled
solely and entirely by themselves.
1Ie desired to be particularly under-
stood a8 going quite as far as the
IXonorable Member who introduced
this Bill on this question of a sever-
nnce of Government from all con-
nection whatever with the institutions
now in question. Ils agreed with
the Ilonorable Geutleman in the
desirableness of the end to be attain.
ed, but he differed with him as fto
the means by which that end should
be brought about.

Ile thought that the question of
religion was ordinarily very improper-
ly mixed up with the question of en-
dowments of religious institutions,
and that those who would endeavor
to ensure due protection to endow-
ment property were too often unjust-
ly accused of supporting a fulse reli-
gion. The endowments of the reli-
gious buildings and institutions of the
poople formed a very valuable publie
and corporate property, for the due
protection of which, quite irrespectivo
of any question of religion, the com-
munity had a right to expeet that
there should be suitable laws. The
property waa genera}ly of unkn()wn
antiquity, was, ubing the ancieut
Iindoo " and later *Mlaliomedan Go-
veruments, under the control and
managoment of the Government of
the day, and this control and manage-
ment passed into our hands as one of
the Btate responsibilitics when we
, wed the Govermment of India.
¢ #Vur CGovernment now, by law,

#tood towards this property in the sano

Mr. Forbes
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position a3 our predecessors 1 th‘:.
Government stood, and the Olfieers ©
Government were guardians © 10
endowments under the laws which th
present Bill was brought into repedt
He offered no objection to this pro
posed repeal, on the coutrary, he o1
tirely approved of the measure,
he considered that, in repesling '
) peath
existing law, it was an essential 2
simple a:t of justice that a new “‘;
should be passed, defining how and ﬁ
whom the property was to be manag®
in future, and enabling the commu!
who were interested to take measur”
for its protection. t0
But what did this Bill propos® al
do? It propossd simply to rel®”
the present law, and it left_ P™
perty to the value of some millid
to the care of nobody know who- i
provided no rule of succession t¢ o
care of property, it provided no Uhe]”
whatever, and it would enablo he
person in charge, whoever he ml;hb M
to expend thousands of Rupees with ¢
the obligation of keeping a singlo
count, and without responsibility
any one whatever. yor
11e wished to make one remark
garding the value ot the endowmenlu
to which this Bill referred. In &
Madras Presidency the landed O“d“, ,
ments of the institutions, now in ql'lpr
tion, in the Tanjore District Yor
under charge of the Governmen® »
ficers up to 1842 or 1843, ﬂ"d.nthd
withstanding that the expenses 0% i
institutions were fully mot, aud Y i
ous public works were undertake® gho
the comfort aud convenience ©* |
people, when cnarge was giver 4,
to the people, thery was a surl l~ltc°1'
tho Treasury of not less than fow'
lakhs of Rupees. Y
1o had sai that by this Bill 183,
proposed summarily to throw 1P e
property now in  question, ¢
would ask if this was a proper w &{ug
it was a fair aud just way of ¥ et
oursclves of a respousibility "o
we voluntarily  incurred “’he-ulndiu-
undortook the Government of oitef
It might be, it would bave beed =
never to have incurred the r“entcd
sibility, or to have discot™pu
ourselyes from it frowm the firs"
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g‘f? we did not do, we had accept-
. it for more than half a century, and
oW proposed suddenly to throw it up
Uh regnrd to ourselves alone and
thout o moment’s thought or care
Abou any thing or any one else
Oeﬂld@-‘i-—would this be a course
Londuet that would be approved in
Private life? Supposing, for example,
iu? Honorable Member who had
c]l‘Oduce‘d this  Bill had received
an B of certain property in trust for
Nother, of which, from any cause what-
I'Z]e‘r’ he subsequently wished to be
Olevedf-wou]d he consider it right
. re-deliver the property to the pure
Orll from whom he had received it,
Would he consider it a justiftable
v:‘flls of ridding himself of an in¢in-
i ent trust to throw the property
““0 tlie street to be scrambled for by
Comers P
i le had snid that it was proposed by
8 Bill to throw up property to the
Wh:e of millions to mnobody knew
., and this was <o exaggeration.
. g}le Council see the present law.
the Sgulation VII. 1817, which was
Poseq adras law which it Was NOW pro-
they, to repeal, it was prov1‘ded that
Q"doevﬂhould be Trustees for every
: Mwment, these Trustees to be here-
op 13 OF nominated by the founder
miol:;;‘bPepresentutives, or elected, as
Pact, C the ancient custom in each
calyy institution, but Section
eactod thate—

43
‘lauulu those cases in which the nomination has
“P“hlf; Tested with the Government, or with
May b Ollicer, or in which no private person
Clang prco',".l‘cteut and entitled to make suffi-
iy, OVision for the muccession to the trust
of th, “f‘Sumeut, it will be the furthor duty
ang . :"'“ agents to propose for the approval
Dery, orrmﬂtlon of the Board of Revenue, a
Manype. FOFS0NS for the charge of trustee,
1 1l = o Superintondent, striotly attending
Selgot, tualitieations of the persot or persons
4 ’0*:::1‘ t any special provisions of the
o ;’I“‘meuts and foundation, and to
Niry o tles or the known usages of the
Pblicable to guch cases.”

Now, in . . o

o Buitl,t} I“epeuhng this lIaw, it might
0 olag imt hereditary or nomination
binyq 0 ¥o frustooships would con-
What ﬂ be fillod as heretofore, but
g S 0 beeomo of those to which,

the Section of {ho law which
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he had just read, the Government
Oflicer had hitherto appointed ? The
Bill made no provision for these, and
certainly in Southern India they were
by far the most numerous. The Bill,
he said, made no provision for these
trusteeships being filled by the act of
the people themselves, and the result
would be that, as the Bill made no
provision for responsibility, the plun-
der of the endowment would be so
valuable a privilege that there would
be a scramble to obtain the oflice, and
it would fall into the hands of the
least scrupulous of the community.

But let the Council look at the
Bill in another light. When the pre-
sent laws are repealed, the Trustees
of these endowments would have no
superiors, no one to whom they would
owe the least allegiance or obedience ;
and if, without committing any actual
fraud, they wero negligent and careless,
and gave dissatisfaction to the whole
community, who was to remote them
from oflice ? This Bill gave power to
no one, and the Trustees would, in
fact, be irresponsible.

The Honorable Member might sa
that ho had brought in his Bill in its
present very nude form for the pur-
pose of eliciting suggestions from the
several Governments, and in despair
of being able to draw a Bill that
ghould suait all tho varying circum-
stances of all tho Native Institutious.
He would admit that there might be
some of these institutions that ro-
quired special and excoptional law,
although he was not himself aware of
any ; but granting that there were
such, their existence did not, in lis
opinion, form any ground for treating
the great bulk of the endowments in
the very unceremonious manner in
which this Bill proposed to treat
them.

Ile thought they should do their
best to draw such a Bill as in their
opinion would boe generally suitable,
and then leave it to be amended, it
gond suggestions of amendment were
made, but he could not think it well
to put forth to the world sucli a Bill
as this, which—however little it might
be intonded by the Government—
would lend overy Native in India
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to believe that the endowments of ¢

every religious institution in the coun-
try were to be given over to general
pillage. e would suggesé to the
Honorable Mover of the Bill to re-
fer it to a Select Committee for a
preliminary report, and for the sug-
gestions of any alteration that might
be considered expedient before its
publication in the Gazette under the
70th of the Standing Orders. If it
were uuderstood that this course
would be followed, he would vote for
the second reading ; but if not, when
the question ‘was put, he would an-
swer “ no.”’

M=r. SCONCE said, he entertained
objections to this Bill of much the
same nature as those which had been
urged by the Honorable Member for
Madras. He should have been glad,
in the first instance, if the Honorable
Mover of the Bill had stated more
fully the grounds of the proposed
measurd. 1lis Honorable friend had
stated generally that the Bill was
brought in at the request of the Right
Honorable the Secretary of State for
India. But he (Mr. Sconce) thought
that it would have been more satis-
factory if the Honorable Gentleman
had himeelf stated his own grounds
for the introduction of this summary
enactment. He (Mr. Sconce) very
much doubted, however, if the pro-
position which the proposed law im-
ported corresponded with the sugges-
tion of the Secretary of State. In
the letter from the Secretary of State,
of which an extract had been commu-
nicated to the Couuncil, i4 was thus
stated :—

“ It appears, then, to Ier Majesty’s Govern-
meont that the repeal of the Regulations in
question, or such parts of them as relate to the
management of religious endowments, should
no longer be delayed; provision being made
at the same time for an appeal to the estab-
lished Courts of Justice in all disputes relat-
ing to the appointment und suceession to the
management of Hindeo and Mahomedan re-
ligious institutions, and to the control and
application of their funds,”

He (Mr. Sconce) did not profess
to say that the meaning of the ex-
pressions which he had just read was
clear and beyond doubt. The words
were, that an appeal should be reserved

Mr. Forbes
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to the established Courts of Justice:
But he apprehended that the ides ha
not occurred, as ndeed it could hardly
have occurred, to the Right Honorabl?
the Secretary of State, that a specif,
provision, to open the Courts °
Justice to protect the interests invo!¥:
ed in these endowments, should no¥

made ss if it had not already bee}:
made. He rather thought that !
might have been the intention of th?
Secretary of State, in proposing to trans
fer the cognizance of these trusts fro™
the Boards of Revenue to the Cour'®
of Justice, to establish tribunals exe’"
cising powers more in the nature of ¥
equitable jurisdiction than otherwi®:
Ho (Mr. Sconce) had said that 1
should have been glad to have heﬂ’:s
the grounds for the introduction of ghi
measure. It could not be simply

set aside the summary provision °°
made to meet the case of a vaCr”
¢y occurring in the manngf’me’;
of a trust, or when a complaint 1
malversation was preferred. It col{ly
not be, becayse justice was too _“”S.‘ce
rendered, or because the J“Btle
rendered to the parties interest 5
cost too little, What would be ol
change in the present system ?"l" 0
this Bill would effect ? It a disP!;
should arise relative to the Vﬂcatf}f
management of a trust, or in ﬁ“sere,
malversation, nothing short of #
gular suit would be requisite; ple
he approhended that no Ionor?
Member would consider that t0 il
an adequate provision for cheap .
speedy redress furnished by the P o
sent law. He did not wish t0 T
nify the matter. It was true that "
trusts actually brought under the cnuo
nizance of the Board of Rov% .
were few. The endowments throubib
out Bengal were abundant, 8°
might be that only one or tw0
were, in the course of a year, !
before tho Revenue Authorities: ent$
fact, ordinarily speaking, endoW™ ' .
were administersd by a system W&
coguised by the people withot’ ol
publie interference. But it uee)ﬁtgll

to him that, while the power W eent
in the Bgards of Revenue had
rarely oxercised, thero was 80 g

less reason now for proposing
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lutely to abolish the check provided
inyt the existing law. Such cases of
m&"'ﬂ@l‘ence, as he had already said,
ten very rare. He believed that
0reyt seldom accurred more than once
i lg""'ce. a year. A case occurred
- 58 relating to an endowment
ey aged by a Hindoo Mahunt. The
% realised from the endowment was
ofmg 2,000 Rs. a year. On the death
e e Mahunt, his successor was a
it a5 8nd under such circumstances
on 9:01ved, he might say necessarily,
ety 1e local agents to appoint a
8 representative for the minor.

iy s8¢, comparatively receut, oceurred
agente J_essorg District, in which local
% certain native gentlemen, had
et cén empowered by the Govern-
congidtO control the disbursement of
the erable funds approprinted to
i Support of a Hindoo Temple, and
MWmedinte elfect of this Bill would
the OGannul the appointment that
Regul overnment had made under
tar, Cz\tlon X1X. 18 10, A more impor-
fouudaie was that of the ‘Enpaxllban-al\
ly, 'l‘el by Mahomed Mohsinin Hoogh-
l‘“ldedmt endowm_eut avas supported by
half o Property yielding a lakh and a
3 upees o year. That property
of JCSW w the hands of the Collector
pOPtio:()re' Of the net proceeds, one
Purel, 48 devoted to purposes of a
I"”‘tiu{l religious _character, another
Ungphe Was applied to educational,
o to  charitable purposes,
woulq 4, on.  The result of this Bill
to Witle absolutoly and summarily
Callgqt Wraw the power which the
t (isc(?l‘ had to manage these estates,
tiyeg Hinue the control now exer-
thopy ¥ the local agents, and, in
trg) S0 Cast adrift, withont the cons
Feogj 3:_‘.)( logitimate authority, the
Said, g, ronts amounting, as he had
]"“Pth(, 4 lakh anda balf of Rupees.
l»resm,{’M]t 80 happened, that  the
gy shomedan maunger of that
\'(:rnm@,:t“t was appointed by Go-
t“)’c(l - M, therefore, you des-
txeeutive  control now

no Government, and pro-
O p geeieans for the nomination
Preggy ”cfﬁzsm in the event of the
one vager dying, he (Mr.
©) could ot help thivking that

[ArrInL 28, 1860.]
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the Bill would prove extremely
imperfect. He might also allude to
money endowments that did not fall
within the law which the Bill, now
before the Counecil, proposed to repeal.
In such cases the money was paid by
Collectors, and he thought there could
be no doubt as to the necessity of some
enquiry, on the part of the Collector,
on the demise of any of the present
incumbents, before the allowance could
be paid to the party succeeding him.
But as money grants were not endow-
ments within the meaning of Regula-
tion XIX. 1810, the Bill of the
Honorable Gentleman would furnish no
relief in such matters. It so happen-
ed indeed that it was the desire of the
Government of India, if possible, to
change these miney payments for
grants of land. A recent case of that
kind occurred in the FProvince of Cut-
tack, and the Government had thought
it necessary to’ issue extremely strin-
gent orders, with a view to securo the
appropriation of the Tund to the
purpose for which it was originally
granted. In a letter of August 1838,
for example, it was stated that on pre-
paring the deed of commutation care
should be taken to show that the
grant was not transferable or personal,
and should be so made 88 to operate
in good faith in respect to the logal
rights of the pilgrims now and here-
after.

It secmed to him, therefors, that the
proper course to take in dealing with
this question was not summarily to ig-
nore the necessity of some sort of
legislation as this Bill invited us to
do, but so to legislate that the aflair:
of endowments might be equitably
and judiciously managed. It scemed
to him important to notice one ground
asserted, not, as he thought, without
misapprehension, for the rescission of
Rogulation XIX. 1810. Bowe ob-
jection had been taken, in a re.
ligious point of view, a8 to Boards
of Revenue, or other revenue officors
as Christians exercising control over
the affairs of Heathen  lustitu.
tions. But he must say for himself
that, with respect to the authority to
administer such trusts, ho (Mr. Xconce)

i saw no difference between a Christiun



471 Religivus

,Collector and a Christian Judge. If
.the duty was to be performed at all,

it should be performed by the officer

" most competent for the duty. ‘The

only substantial matter of gri.evnnce
was that the superintendence of these
endowments, under the Bengal law,

was made a watter of duty. By the law,

an oflicer’s management of endowments
was volunteered. He confessed that
the existence of such a provigion was
au unbecoming and unnecessary inter-
ference in matters of religion, and he
agreed that it was expedient to get rid
of so objectionable a feature in the pre-
sent law ; but at the same time he was
satisfied that the course proper tv be
taken was not that suggested by the
Bill now under discussion,

Me, HARINGTON said, with his
Houorable friend the Member for
Madras, he entirely approved of this
Bill so far as it went. He thought
there could be no doubt that, in pro-
posing sltogether to sever the connec-
tion which still existed between the
Gaverument and the superintendence
and manngement of the religious en-
dowments of their IHindoo and Ma.
homedan subjects, the Bill proceeded
upon & perfectly right and sound
principle, and he should be sorry
therefore to see the Bill thrown ont
at the present stage. He must, how-
ever, say that he agreed in all that had
fallen from the Honorable Member
for Madras, and in much that had
fallen from the Honorable Member for
Bengal, as to the defects of the Bill,
and it appeared to him that they
should make an attempt to cure those
defects before the Bill -was published
to the world.

It was of courger quite right and
proper that the ~fullest tuleration
should be sllowed *to the Natives ot
India for the exercise of their reli-
gion, and that the Government and
its  Officers should scrupulously ab-
stain from any interference there-
witl ; but this toleration, this prin-
Tl non-inter'erence with the re-
ligeonw of tho people, never required
that they should concern themiselves,
a3 they had done, with the care, su-
perintendence, wnd mansgement  of
their  mosques and  temples and

Mr. Sconce
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other places of worship, or “”ﬂ:'
the property belonging thereto, ©
that they should do more than é"‘l‘""
to property of this deseription ,t“f
same protection which wag 80 1‘{"
portant a part of the duty of ohe
raling power as regurded the prope?
and persons of all its subjects, WHM"
ever might be their religious vieW
or to whatever class they belong®™
and the disseverance of the Gover™
ment connection, which this Bill P
posed, should, therefore, he conmdef? !
be carried out as soon as possible ¥
a due regard to the duty which be b¥
just mentioned. -
At the same time they must bear c‘"he
fully in mind that, when in assuming t i
Government of this country, they -
termined, in the execution of 2 Wle’
and just policy, to continue to all ’n-
ligious institutions generally the em
dowinents which they had received fr0 i
former rulers of the country, 80
from leaving those endowment® “
tirely to themselves, or to the OPIU,
ation of the genernl laws, they l&ei!'
acted specinl regulations for t‘nl
superintendence and wanagemend '“olﬂ
to protect the funds arising therqﬂ“
from being wasted or misapprop“"“;“"
and, furthermore, they took upor th.el .
selves the duty and responsibility 0 :*,hﬂ
minating competent persons fof ”
superintendence and mnnagqu’“ o
those institutionsin all eases w *
the nomiuation rested with the %"

en*

‘rulers of the country, or lapsed ¥

devolved upon, the Government {0 any
reason. As had been mention¢
the Honorable Member for Madrusl;ty
was now upwards of sixty or se¥ 0
years since this was done in the il
Presidencies to which the Dresenttrust
related, and having executed the (M
during this long interval, he 0
Harington) did not see how they cnus@
now suddenly turn round and, D%
they might have done wrong #° .
cast the whole of these endo®™
ubsoluto]y adritt, aud eay, that Othel“'
future they might take care of e
relves, and thut whatever might b by
to them, it was no business © “:f, i,
vernment. e nppmhcnded t,'ztlfot
Government could thus divest ‘tj and
an obligation voluntarily impose

@4
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:o!ltlnued to be exercised for a long
ories of years, It appeared to him
timr' Harington) that at the same
% o tht}t they severed the Government

Ulection with the institutions in
qeue“lt“)", they were both morally and
Sugruxy bound to muke provision for the
em“mder of the trust, Iuthgrto ex-
anged by the Government, into the
BtnndL? of enmpetent persons, who should
o In the same relation to all suph n-
le“tlorls and the property belonging to
Oxin a8 the Government had hitherto
000;’: and should ﬁll‘the p]upes heretofore
in bled by the officers of Gov rnment
it —bect thereto, Ile submitted that
EP“D.S not sufficient to say the Courts
claig, open, and that those who had
th Gr(f might implead one ‘another
2 plu'ln'- Before a man could appear as
8 UW’ltltlﬁ' i a Civil action, he must
Qo bhat he had some locus standi in
ui};»tﬂlld as no one could of, right
iy tOBuccet'ad, on a vacancy oceur-
o '0 the_ office of superinteudent and
ﬂtioné’er of an endowment, the nomiu-
the FO which, to quote the words of
ug o 088l and Madras Rogulations,
t vested in, or had devolved upon
ety overnment of the time being, the
forg, O passing this Bill in its present
al’poin‘zoum be to leave every such
°°"ltlnb1ment’ a8 it fell vacant, to be
Who edfor or seized upon by all those
Bgq “PPOsqd they had, or chose to
In I'\:uli:l cliim to the same, though
Lhg ¢, Y 1o one could have any claim.
Sigy  OMsequence would be great confu-

Moy, o ! :
’"l:n’e ndless and bitter disputes, and
e : »
T waste of property. It

to him, therefore, that, in
the |; Regulation XI1X., 1810
Vi l"“ﬁ’,’ul Cole, and Regulation
thgy 817" of the Madras Code,
'si“em bound to make suitable
duti(s Y or the discharge of the
Volyg O Obligations which now de-
logg) ', U0der “those Codes, on the
Copy u“Vernments and their offi-
nd  he hoped that the Ho-
thi lember of  Couneil, by
Wanlg u; Bill had been brought in,
"Ol‘ub; Opt the suggestion of the
allg ® Momber for Madras, snd
Buleet (+© Bill to be referred to a
I‘Shed OMumittee before it was pub-
’ 4 view to their consider-

"Dt‘u]ing
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ing and reporting what provision should
be introduced mto the Bill for the
purpose of supplying what was now
regarded as defective in it.

He thought it proper to add, that
the great difliculty of making suitable
provision on the point which he
had mentioned, was the only reason
why his Honorable friend, the Ilate
Member for Bengal, did not bring in
a Bill to repeal the laws to which
the present Bill related before he left
the Council. Mr, Currie was most
anxious for the repeal of those laws,
but he fully admitted the necessity
of providing some substitute for
them.

Mz. LEGEYT gaid, he hoped that,
after what had dropped from the
Honorable Members who had already
spoken, his Honorable friend, the
Mover of the Bill, would counsent to

follow the course which had been sug- :

gested by the llouorable Member for
Mudras. e was not quite aware
how we stood in the Western Presi-
dency iu respect to these endowments,
but his impression was that the Go-
vernwent; on failure of persons having
a prescriptive right over such pro-
perty, stepped in as Lords paramount
over all strays and waifs, and the
course usually adopted was to call
upon the town or community to name
trustees who were approved by Go-
vernment, and to whom the property
was made over. In case of malversu-
tion he apprehended, on the motion of
any one interested, the ordinary Courts
of Justice could be appealed to, but
there certainly was an uncertainty
about these matters which had exist-
ed and been felt ever since the
professed severance of Government
from all religious institutions belong-
ing to Hindoos and Mahomedans, and
some definite law was, he thought, ad-
visable. At any rate, he advocated an
enquiry, such as a Select Committee
would make, to determine whether
legislation wus advisable or not. [yt
a8 the course proposed by the Honor-
able Member for Madrus was very
mueh the sume as that sugpested by
the llonorable Member for the Nortl-
Western Provinces, he thought it ver

desirable thut it should be [lellowed
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instead of allowing the Bill to be pub-
tished in the usunl course,

Tne VICE-PRESIDENT said, Le
quite agreed with the Llonorable Mem-
bers who preceded him in the debate.
It appeared to him that, in repealing
these Regulations without providing
some remedy, we should be guilty of
great iujustice. No one felt more
strongly than he did, the necessity of
dissevering the connection which now
existed between the oflicers of Go-
vernment and native religious insti-
tutions. The Regulations proposed to
be repealed provided for two things—
First, for the superintendence by the
Revenue Authorities of native religi-
ous endowments ; gnd, secondly, for
the appointment of persons to the
management thereof. Now, he quite
agreed that it was most unnecessary
and improper that the officers of Go-
vernment should be called upon to
see whether the funds of such in-
stitutions were properly administer-
ed or not, but if we repealed these
Regulations which provided for that
object without affording some suitable
remedy for the protection of those
trusts, great injustice would be done,
1o (the Vice-President) would read
iwo Clauses from the Bengal Regula-
tion which wasnow to be repealed. Sec.
tion XIII enacted:—

“ That in those cases in which the nomina-
tion has usually rested with the present or for-
mer Government, ov with the public officer, or
of right appertains to Government in con-
sequence of no private person being compe-
tent and entitled to make sufficient provi-
sion for the succession to the trust and ma-
nagement (that was a case of a trnsteeship
hecoming vacant), it will be the further duty
of the local agents to propose, he approval
und confirmation of the superior Board, a fit
person or persons for the churge of trustee or
manager and supcriut(ﬁ:w, duly attending
to the qualifications e persons sclected,
and to any spotial provigions of the original
endowment and foundation, and to the general
rules of the known usages of the country
upplicable to such cases”

Section XIV preceeded to enact
that : e,

g | .

“ On the%cmpt of the report and inform-
ation required by the preceding Clause, the
Board of Revenue or Board of Commissionors
will eitber appoint the porson or porsons

Mr. LeGeyt
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nominated for their approval, or will m”.k?
such other provision for the trust, Bl‘P",“lut
tendence, and management as may be ris”
and fit with reference to the nature %
conditions of the endowment, having Pre""
ously called for any regnisite further intorm
ation from the local agents.”

If this Regulation were repealcd’
and the Government were to refuse
appoint trustees in cases in which the
nomination rested with them, ho¥
would the local Courts act in thei
matter 2 The donor might, upon tho !
faith of this very law, have V'este
this right in Government, and if the
(Glovernment had once accepted thg
trust, it was hardly right now for th
Government to throw it up WIth"u_
providing by law for such new P
pointments. _ ;

Ife (the Vice-President) did "_"r
agree with the Honorable Member t"e
Bengal, that there was no diffef"ncu
between a Christian Collector ant

Christian Judge so far as these en ‘:;he
ments were concerned. In his (Llle

Vice-President) opinion it was
duty of the Collector, under the e
sent Regulations, to soe that t_]y
funds of endowments were pl'OP"lo{
administered, whereas the Court® 1o
Justice could only interfore for !

purpose of carrying out the intcd ‘“M
of a donor, if a case wero bl‘OUr:C
before them, in which it was allé8"
that his intentions had been violatt a
Another difficulty which presentd’
self to him was, who were the Ty,
sons to bring such matters befor ot
Civil Courts? If we relieved (0

tors from the duty of superinten
and the present trasteos were b0

pre”

18“c6,

. hd "ls
mit a breach of trust, who W.‘,/“,,ce
bring the case under the cogl"'qsarl

of the Civil Courts? In somo © il
the parties interested were mor? hat
grims, and it could not be expeet® yf
such persons would have the me® 0
bringing suits in respect of 5uCT "he
perty., 'This was a matter whlcrious
thought was deserving of tho Sown‘
consideration of the Select w
mittee to whom the Bill _w’l’g e
be referred before publicntlﬂ"'a zblo
quite  agrced with tho 1IOM%yie
Member for Madras, to a[luvﬁ thed
Bill to bo read a sccond timo, 84
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it::stmfer_ it to & Select Committes, with

Tuction to submit a preliminary re-

?tort,.suggesting any alterations which

Might deem expedient to make in

e Bill previously to its publication in
€ Gazetts.

’ ISm BARTLE FRERE said, he felt
2iged to the Honorable Member for
drag for giving him an opportunity

1 exphllpinu some circumstances con-
Seted with the history of the Bill which
mmd supposed to be better known
“_8;1 they appeared to be, and he would,
’Bllt(l)t all, beg to remind the lonorable

by fman  that the Bill was not

vor 8t in, in consequence of any pri-

i ce or individual views of his own, but

isec:mphuncq with instructions of the

\thes"t&fy of State. It was true that

© instructions were imwmediately
tarcquent on a memorial from cer-

Went I88lonaries in Bengal, but they

dintg No _iurthgr than to direct imme-

orde Action with a view to carry out

Co; ™ issued long previously by the

Tgast of Dircctors.  As far back as

00 the passing of the Charter Act

tio :"t year, the most positive instruc-
ourg Were gpiven by the IHonorable

b sthat their revenue officers should

wig Polved from all official conuection

ang '@ management of such religious

e charitable endowments as form-

‘luest;e Bubject of this Bill, and the
" w,(m had been much discussed

the .Llen the Tlonorable Court and

g, veal Governments in ludia for

Jears  previcusly. Ie need

ind the IHonorable Gentleman

topg 1Y autious the Court of Diree-

i"q WID:B ' sanctioning any proceed-

ed gg i)lCh could possibly be consider-

Yight “t.ﬁl‘fermg with the preseriptive

8 ), Ot 8uch property or mstitutions

ang 08¢ to which the Bill related,

farg),, 't nothing could have been
from the intention of the
than abruptly to throw up
they, o Uch had either dovolved on
ey VOP‘:"t f(}l‘mer Governments or
Ty ntarily undertaken. '
ferap, g bWﬂB n very considerablo dif-
by o ®tween the objections taken

Bal, and t{ lonorqble Member for Ben-

boy for 2080 of the Honorable Mem-

aﬂl‘t‘tu:]‘ Madras ; and as the former
the Principlo of the Bill,

H(,t Tem
}l()

[Arrmn 28, 18060.]
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he would notice them first. e (Sir
Bartle Frere) quite agreed with all
that had fallen from the Ionorable
the Vice-President relative to the
remark of the lHonoruble Member
for Bengal, who had stated that, in
dealing with these endowments, there
was no diiference between the duty
of the Christian Collector and the
Christian Judge. 1fe (Sir Rartle Frere)
could not better illustrate the wide
difterence which, in his opinion, exist-
ed, than by stating an instance within
his own( Sir Bartle Frere’s) experience.
In the early part of his service, as
Agsistant Collector in the Deccan, he
had found himself in the position of an
ex-officio trustee for the due application
of the offerings made tothe idol m a tem-
ple in his district. It might then have
become a part of his duty, as Assistant
Collector, to see that the pice and cow-
ries and other offurings placed before
the idol were duly accounted for, and
that the proper shares were paid in
clothing for the idol and in saluries to
the officiating priests, and that the
balance was duly credited in the Go-
vernment Treasury.  Now, hud the
questiou been between two private
parties, had two Brahmins been arguing
before him as a Judge on the bench,
he would have had no difficulty, atter
hearing the arguments on both sides,
in deciding judiciully the rights of both
parties, and he did rot see that he
would have any right to object to hav.
ing, a8 a Judge, to decide such cases.
But he must say that, setting all peg-
sonul and religious feeling asiie, he
could conceive nothing more anomalous
or inappropriate than requiring a
young Euglishman to take a pecunary
ollicial interest in the matter as Assis-
tant Collector, and to decide what
portion of the offerings should be
given for the service of the temple, and
how much he should lay hold ¢t to put
into the Government Treasury. Short-
ly after the time to which he referred,
the matter was taken up by the Go-
vernment of Bombay, and arrangements
were made, by which all control over
such endowments was taken away from
their fiscal otlicers, and the endownents
themselves left to be managod entirely
by the partics interested in them, so



Gl e ———

479 Religious
that their management never came be-
fore the officers of Government,
except in the shape of judicial ques-
tions, to be deeided hetween man and
man. This change in the system of
management had been carried out
thronghout the whole of the Western
Presidency. Tle would remind Honor-
able Members that, up to this moment
throughout Bombay and the Punjab,
forming altogether a large portion of
India, it was not necessary for Go-
vernment ofticers to interfere with
such endowm:ents, except when a case
was judivinlly brought before them in
a Court of law. The object of this
Bill was simply to carry the same
policy out in Bengal and Madras, 1t
was quite true that, when the change
was first proposed in Bombay, some
objection was made on the part of
those interested in the endowments,
but it was speedily removed by ex-
planation of the real object of Go-
vernment, and he believed he might
gay that all persons interested in these
endowments were now entirely satis-
fied with the way in which they were
administered, as far as the oflicers of
Government were concerned in the
Bombay Presidency, and he believed
also in the Punjab.

This brought him to another point
to which the Honorable Member for
Madras had made reference, and which
he (Sir Bartle I'rere) " thought wonld
be best answered by reminding him
how the management of these endow-
ments had originally fallen into the
hands of the officers of Government.
The Honorable Member for Madras had
correctly remarked that many of these
were very ancient endowments, and
that our counection with them had de-
scended to us from the Hindoo and the
Mahomedan dynasties which had pre-
ceded us in the Government of the coun-
try. But he (Sir Bartle Frere) would
ask, what was the nature of the interest
which preceding Governiments took 1n
these endowments P It was clenrly
not a religious interest, for the Hindoo
Governments interfered in the man-
agegent of Mahomedan endowmenty,
a@.homedan Governments in the
magagenmont of Hindoo endrwments.

What then was the Governm-nf in-

Sir Dartle Mrere
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terest P It was simply a fiscal interost
Wherever there was any valuable
endowment yielding a surplus incomé
the Government wlich preceded us
invariably put in their bands and took
a largs portion of the surplus belong®
ing to these endowments into their
own Treasfry, and for many yesr
after we succeeded them we did 60
same. The Government interest 1
respect to such endowments was Pre;
cisely the same as the Governmel
interest in respect to escheats, for
which, as he need not remind B
Council, provision was also madein t4
Regulations which it was now propos®
to repeal. The right fo escheats W
a right which naturdlly belonged

the sovereign, and after making ,
provision for all possible demunds ‘1)9
such property the surplus went t0 b
State.
dowments. It was felt, very early .1;:
the history of our connection wit
these endowments, that this was 1°

So it had been with these €"

o : 8
a position which our Governments .

a Christian Government, ought to ¢
cupy, and that we could not ¢°
tently take any portion of these .fu
into our Treasury as part of i
revenue. A considerable corl"’SPo‘
dence passed between the Suprel’
and local Governments, and ”ctwr
would have been taken in the mati®:
long ago but for the difficulty
discriminating between the fiscel r“
siduary interests of Government ‘*'
the duties which they had in 0"
quence taken on themselves as prust®

me
of such property. There were 1'20"‘
expresgions in what had fallen '
drah

the Honorable Member for Ml;'t‘;u;‘?

which might lead to the belie thet

action in this matter had been 1
precipitate. But ha was oblige® ..
the Honoruble Member for the Nor,hb
‘Western Provinces for having brolwlti!
to his notice that in 1845 and red |
the question had been so far mst nd
that a draft Act way preparct x[.l.'
brought Tforward by M. v sir ]
Cameron, which, after approval hy\vns‘
Herbert Maddock and Mr. Millefs nt?
forwarded to the local GOV"","HOMI
for their opinion. That draft the
contained provisions on many © able
points referred to by his Hou?”

na1s” i
nds i

'
¢
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friends.  Bug what was tho reply of
e‘_‘i local Governments ? Simply in
thbct that the local officers whom
i“"y had consulted were greatly divided
- %tmon. ~ Oue portion declared
n the draft Aet proposed to do too
ch, while the other as strongly main-
\'ﬁled that it proposed to d8 too little.
tuolen he (Sir Bartle Frere) flrst under-
the to prepare a Bill to give effeet to
®Wistructions of the Right [fonorable
hirg tecl‘eiau_'y of State, it appeared to
b hat a fow simple provisions might
ntroduced into the Bill for the
-0:1’089 of making general provision
une tl‘Ust‘s that might be otherwise
) aé":ed for. But ho very soon found
they 1t was impowsible to do so, for
0ve Was nothing in the records of
of »oriment to show what amount
‘.uEPOVlSlou was required beyond what
Cuur;‘ll‘eu}ly afforded by the ordinary
oy S of law. As remarked by the
. orable Member for Bergal, it was
of{ rarely indeed that the action
in ¢, © Kevenue Boards was ealled for
i Weﬁe matters, and when called for
What“ut ol easy to say in respect to
Toquip, Tusts their acton was really
) "1(1-_ and what might have been
Oi\'ilycetb to the ordinary action of the
loya} Ourts, 1le (Sir Bartle Frere)
the 7 '6 further thut the objection of
tl,ati‘momble Member for Madras,
Werg | the proposed Bill all such trusts
Clent) o Uncared for, would be sufli-
8¢ edy et if he (Sir Bartle Freve)
the C()’ "‘5 he proposed presently to do,
Wi, P}“SG which he wished to pursue
WOuIQbSPt‘ct to the Bill. The Couucil
0 0
tig, Provide for the only genernl ques-
the tich wus involved in all, namely
tyg (:;en'ment connection with theso
Sy wﬁ"'ts. It was for them to con-
y ether the fiseal ollicers of
oy, Ment should cease 1o have that
g s“;“{d concern in these endow-
Yoy We, t‘ICh they now possessed.  If
4 View 1t°"6 step beyoud that, with
Beug,y 0 Provide for details in a
(Siy 3, easure like tho presont, he
o) e“"f ¢ Irere) believed you would
Culgy Yoursclves in  a muze of diffi-
W n S Would take the cases de-
wul l)'.the Honorable Member for
18Hlonorable friend had cited

[AemiL 28, 1860.]
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the case of a Mahunt whose suceessor
was a minor, in reference to which he
(Sir Bartle ¥rere) would ask to what
extent his Honorable friend would go
in making special provision regarding
minors and their rights in a general
enactment of this kind ? Such ques.
tions must clearly be left to be settled
according to the general laws of the
country. Then, again, there was the
case of the Jessore charity to which
his 1lonorable friend alluded. The
description he had given reminded
him (Sir Bartle Frere) very strongly
of a very valuable charity at Bombay.
The endowment was by a Parsee gen-
tleman, Sir Jamsetjee Jejeebhoy, who
wished Government to undertake the
trust. Butuss there were many ques-
tions connected with the charity in-
volving points of Pursee ussge and
religious practice, it was decided that
it was better not to make Govern-
ment trusteos, though Government
pave the founder every aid to make
arrangements for the proper manage-
ment of the charity, and he believed
the result was perfectly satistuctory.
The case at Jessore would appear 1o
have been of a very similar character.
Then, again, the Honorable Mem-
ber roferred to the case of the
Hooghly Ewambarah which was a
very extensive and valuable endow-
ment, which, on its own merits, well
deserved to be provided for either
by u separate charter or a separate
euactment, or some equally distinet
provision, just as was the case of the
Martiniere in this City., He (S8ir
Burtle Frere) could not believe that his
Honorable friend thought that the
management of the Martiniere would
be improved if it were left in the hands
of the fiscal officers of Government.
So again with the Cuttack grant, which
he (Sir Bartle Frere), judging from
what his Honorable friend had said,
stould rather have quoted a8 an in.
stance of what should be done with
the object of pieventing malversation
without any special provision in a
general Bill like that betore them.
He would not occupy the time of the
Council further, but would proceed at
once to explain tho course which ha
proposed to pursue with regard to the
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Bill. If the Bill were read a secoud
time, he proposed to refer it to a Com-
mittee and then to forward it to the local

Governments for more precise infirma-
tion as to the charities which were now
administered by the Boards of Reve-
nue, and would be affected by the Bill.
1t was found in Bombay to be suffi-
cient to transfer the management of
such trusts by a simple deed or order
of Government without any legislative
enactment, lut there might be special
cases in which there was good ground
for granting either a special charter,
as it were, or for passinga special en-
actment. If the necessity for any
such special enactment could be shown,
let it be brought in separately and
considered on its own merits, but he
could not ree rny possible good in
burdening a general measure of this
kind with a multitude of separate
provisions for the better administra-
tion of trusts which were so varied
in character and requirements.

e would leave it to the Council to
determine whether that would be a
satistactory way of proceeding. But
if the course he proposed were adopted,
Lie hoped that, before the Bill wus re-
ported oj, thay would see more clearly
than at present whether any special
cnactment was really necessary, or
whether it was not competent to the
Executive Government, in the exercise
of their ordinary power, to pass such or-
ders as would afford efficient protection
to sll the trusts and property affected
by the Bill. He need not assure his
Honorable friends that nothing was
farther from the intention of the Go-
vernment to throw off these trusts and
to allow the property to be played
ducks and drakes with., He {fully
agroed with Honorable Gentlen:en
that it was the duty of Govermment
to make proper provision for the pro-
tection of such property, and he
hoped that the Honorable Member
for Madras would be satisfied with the
epurse which he proposed to take.

" Mr. FORBES said, if the course
proposed by the IIonorable Member
involved the publication of the Bills
before it was reported on by the Select
Committee, he would cortainly object
to its second reading.  But he had no

Sir Bartle
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objection to withdraw his opposition t0
the second reading of the Bill if the
Honorable Mover consented to reicr
the Bill,under the 70th Standing Orde™.
to a Select Committee with instruction®
to submit a preliminary Report on th°
Bill, and to propose such amendmen®®
as they thight consider necessiry
before its publication. s

S1r BARTLE PRERE said, he “'“.f
quite willing to adopt that course lf
the sense of the Council was in favor
it. But he must say that he did n{; :
participate in the apprehension felt Y
his Honorable friend as to the .cﬂlls‘i't
quence of the publication of the Bill 8% i
now stood. He (Sir Bartle Frere) hﬂ"u
seen & similar measuse carried oW
another Presidency without any ﬂl“rﬂ"
With the permission of the CO““.“]‘;
however, he would at the proper tﬁxe
move the necessary instruction ‘0 s
Select Committee as suggosted by
Honorable friend.

Mgr. WILSON said, if that ot
were to be adopted, he supplwod o
it would not interfere witlh tll\lfe :“’I"‘

ropo-ed by the Honorable Mover
Eefbrr)'ring tge Bill to the local G“V‘.’:tl
ments for information on the P%
indicated by him. 10

Mr. FORBLS said, the coursé Eavﬂ
pos-d by Lim would certawly no
that effect.

The Motion
carried, and the Bill read a socouv

coﬂl‘se

d
' ut
was then P | e

INDEMNITY.

0
Mr. TARINGTON moved til:r
sccond reading of the Bill “ 0 and
demnify Officers of Govermf“’"t nd
other persons in respect of hnese by
contributions levied, and nets don’
them during the late disturbance®: ond

Mg. SCONCE said, he had on¥
or two remarks to make with r(;;rcd
to this Bill. He confes~ed it aI)pb‘vlw'
to him that it was not very clea gen ¥
ther the Bill might not be ta jme
tover acts done at the presettt "y
or at any future time, It W“S,‘.‘ g
intended to indemnify all l’"bh",iucﬁ"
cors in the North-Western Pro¥ pav?
for gume acts d.ue or supposet ¥ e
been done in connection with pt?
mutiny. For himself ho cot

the
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Do hesitation in affording the largest
demnity—an indemnity drawn in the
Widest possible terms—for acts done
Whilst the mutiny and rebellion prevail-
&d, whether on the part of Civil Officers
vr the restoration of order, or on the
Eflrt of Military Officers in the course
N operations in the field, or in making
oe‘llllsltlons for supplies, boats, carts,
nl' Whatever assistance might have been
ceded. For those purposes, he could
4Ve no hesitation in giving the utmost
ﬁu""ﬂntee that the Officers concerned
uld not now be called to account.
- greover, as to the cases mentioned by
W Honorable Member for the North-
N Stern Province in support of his
Otion for the first reading of the

. h(_i quite agreed that they form-
emﬂll‘fhclent ground for legislative in-
th Bity.  But it appeared to him that
© Words of the Bill, as it now stood,

Ph % much more general import.
ase.Preamble recited that “where-
- lines ang penalties have been

lm&osed and levied by Officers of
in:(linmenp in respect of acts com-
ang ldurmg the late disturbances,
Utiu: \0reas assessments and contri-
fop .8 bave beon made and ccllected
pub ie‘f’bl‘?cqnstructlou or repairs of
dury uildings destroyed or injured
°¢herg the same period, and for
Posos Purposes.” For what other pur-
% he would ask, was indemnity
Ulred ?
& At%“_‘“, it was said that it was expedi-
the - Mdemnify Officors  in respect of
fines, penalties, assessments,
ibutions, and of any other acts
1t dia 2y have been done by them.”
bo iy, N0t say that tho indennity was to
185, "08pect of any other acts done in
he taf{or In 1858, but, as it might also
to :n to mean, in respeet of ucts done
timg close of 1859 and even to the
The Which e now spoke.
Bil) . ords of the It Section of the
8m, 6re s All fines, penaltics, as-
. Mentg : : Pt
Blngg the lund COlltrlb.utlons imposed
Pect of Oth day of May 1857 in
(QVGMm the destruction or injury of
a wre"‘ or other property, or on
Optio 0’;,"00“"!-’ And thus, by the
Pur S8 g such words, for whatever
Maposeq , oY public Officer might have
“eualty or levied & contribu.

angd contr
wllich m

[Aprir 28, 1860.]
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tion, he would be indemnified under this
Bill,

Again, in Section 11, it was stated that
“all acts done since the 10th day of
May 1857 in connection with the late
disturbances” were confirmed and made
valid ; and here again he must say that,
both as to the matter of time as of facts,
the words used were indefinite and
objectionable, Allusion was mado by
the Honorable Member for the North-
Western Provinces, when he introduced
this Bill, to the Ordinance passed in
Ceylon during Lord Torrington’s admi-
nistration as a sort of precedent for
the present measure. But he (Mr.
Sconce) apprehended that this  Bill
went much beyond the Ceylon Ordi-
nance. That Ordinance compriscd a
period from 28th July to the 10th
October of the same year, that was
only a few months during which mar-
tial law prevailed in that Colony ; and
it was also important to notice that the
operation of the Ordinance was not only
restricted to the time of the prevalence
of the rebellion, but was also confined
to acts done during that period to
maintain the public safety, that is, acts
for the suppression of insurrection, for
the protection and safety of life and
property, for the trial of offences, for
the arrest and detention of persons
suspected to be engaged in insurrection,
and for the seizure and sale of the
property of such persons. Thus it
would appear that the words of the
Ordinance were expressly confined to
acts connccted with or immediately
arising from the rebellion. 1lis objoc-
tion now was that the present Bill was
not confined to acts of public Oflicers
done during the mutiny, but extended,
in the widest language, to acts done
thronghout 1859 and down to the pre-
sent moment.

Wae all knew that eighteen months had
elapsed since the Queen's Pryclamation
was promulgated.  That Proclamation
condoned all offences committed during
the mutiny; and he wished to have
gome security that, since the months of
November or December 1858, Govern-
ment Officers in the North-Western
Yroviuces had not, in spite of that
amnesty, done any acts for which in-
demnity should uot now be given. o

H2
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felt it necessary to express his own
impression of the objectionable form
in which the Bill was drawn. 1Ie had
no desire, however, to oppose the second
reading. Possibly some information
would afterwards be given to the
Council as to the nature cf the acts done
by public Officers since the restoration
of peace, which would enable them
without any hesitation to accept a
measure offering a general indemnity :
or it might be found possible to limit
the measure to a date beyond which
special protection to official acts would
not be required.

Mre. LEGEYT said, he had no in-
tention of opposing the second read-
ing of this Bill. He thought it a
very necessary and proper Imeasure.
At the same time he thought that,
unless absolute necessity for exten-
sion existed, it would be better to
limit the indemnity to the 1st No-
vember 1858, as suggested by the
Honorable Member for Bengal.  And,
before giving his assent to the second
reading of the Bill, he should cer-
tainly be glad to hear what the Ilo-
norable Muver of the Bill had to say
in snswer to the objections taken by
the Ionorable Mewber for Bengal.
As he now viewed the cases, he should
prefer the indemnity to stop at the
date of the Queen’s Proclamation,
that is, the 1st November 1858. After
that date, it appeared to him that
there should be no excuse for any
acts done without the special autho-
rity of law. He should be glad, how-
cver, of further explanation on this
head.

Mzn. FORBES said, if such a Bill as
that now before the Council had been
introduced i\ conmnection with ordi-
nary times and under ordinary cireums-
stances it would certainly have been
thrown out. DBut when it was remem-
bered how very peculiar the times of
the mutiny were, and that men were
daily and ‘hourly fiehting in defence of
their lives, and of the great public in.
terests committed to their care, it would
not do to look with too keen an eye or
with too close a scrutiny at acts done
under such circumstances. Referving
to the sugpestion of the Tlonorable
Member for Bowbay, for limiting the
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indemnity to the date of the promulgs-
tion of the Queen’s Proclamation, Mr-
Forbes said it mustnot be forgotten that
in reality the disturbances were not &
an end in the North-Western Provinces
at that time, and he thought therefore
that we could not refuse to ratify sct8
done by Officers of Government !
connection with those disturbances
although the acts might have been per”
formed after the promulgution of the
Queen’s Proclamation. It should be
borne in mind that this Bill did nob
propose to give entire indemnity %
every officer for every act done by hi
but only to officers acting * in purs
ance of an order of Government” 12
respect of acts “ which shall have beed
or shall be ratified by the ExecutiV®
Government,” and which were .d"”e
“ in connection with the late distu™
bances.”” Considering, therefore, t2°
great fact of the mutiny, and the very
extraordinary and exceptional circw”
stances under which public office™
were called upon to act, he red
thought it very inexpedient to brib&
their acts under public discussion, 8%
to leave them liable to judicial invest™
gation, when those acts were done®
a time when no man felt any secul! y
that he would not be murdered befor®
the next hour struck, i

Mz. HARINGTON said, be d
not know that he could say more 1‘;
support of this Bill than what W%
statcd by him in tho remarks W%
which he prefaced the introductio® 0
the Bill at the last meeting © 1o
Council, nor was he aware thab ;0
could, with advantage, add any thit? .|
the information which was contain€ ”
those remarks. Ile had been for 5""1,.
time in correspondence with the 110”016
able the Licutenant-Governor O °
North-Western Provinces on the suce
ject of this Bill, but the correspoﬂdaf'm_
being private, he did not congider
sclf at liberty to lay it beforo the CO!
The Bill had been introduced at the ot
quest of tho Honorable the Lie“tcnqiill
Governor, and a dreaft of "‘]‘.OI nor
having been forwarded to lIlS_[ U 0
before the Bill was read a first t“,"i: >
(Mr., Havington} had just l"’cew.é 3
telegram rom him, in which he ax,l?l‘loﬂs
¢d his entire approval of tho prov?

weil
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of the Bill. Assuming the neces-
?‘;’y, after all that had oceurred, of a
ill of Tndemnity of some kind, which
'¢ understood was not disputed hy the
lonorable Member for Bengal, he
¢gged to assure that Honorable Mem-
er that the Honorable the Lieutenant-
*overnor of the North-Western Pro-
Vinces would have been very glad if, as
Suggested by the Ilonorable Member
or Bengal and the Honorable Member
r Bombay, a more restrictive character
could have heen given to the Bill, but it
d been found that this could not be
Olle without running the risk of ren-
we"ng the Bill much less effectual than
i t;"sfl‘_efilly necessary or desirable, and of
t ﬂll_lng, 1n consequence, to accomplish
© object nimed at in its introduction.
H '8 was one of the reasons why thepar-
Cular dates proposed by the Honorable
no‘t’glbers for Bombay and Bengal could
the I;’.t&ken for limiting the operatiun of
i ill.  Many orders had been passed
Sequently to the period mentioned
t}{er 08¢ Honorable Members which,
vGre‘flCOuld be no duub.t, ought to be co-
B by the present Bill. Ho was quite
e that the Honorable Member for
Bmgul would agree with him that, if a
ther of indemnity was to be passed,
cini would be a great advantage in its
Pesl)g 80 framgd as to meet every case in
giv ¢t of which it might be proper to
€ Indemnification in order, if possi-
1(”&:10 avoid the neccssity of further
Vgu.l ;‘tK‘)n in the same direction which
¢ nv;"(or obvious reasons, be very in-
lichn'lent' It was this consu'iel:atlon
i tlnduc(.zd him to draw the Billin the
At the(ﬂt‘mxs In which it was expressed.
o Bhosi‘me time he begged to say that
Uollnciil d bo quite prepared, if tho
8000y 1V\fould :Lllow_the Bill to be read
g s (dnm.e, to consider 1}ny altf}mtlons
Hongy bletmls of the Bill which the
wag hi: le Member for Bengal, whom it
Selog Intention to ask to serve on the
,~Ommittee, or any other Honor-
pmpOséem}Pcr’ might think propor to
Witgo, 'I‘Vl en the Bill got into Com-
a] seL:m (;e .l{onom.ble Member for Ben-
 valig © ‘ to admit that there might
Tation of"ﬁlﬂson:q for extending the ope-
Which) _t e Bill to eases such as those
e (Mr, Harington) had wmention.

[ApriL 28, 1860.]

Biil. 190
ed in his introductory remarks, but he
was afraid that the Bill might eover
many other cases in respect of which no
indemnity should be given. But al.
though in the remarks just alluded
to, he had mentioned only three classes
of cases, because he did not wish
to occupy the time of the Council
by going into lengthened details, and
beeause he considered that Le had
stated enough to satisfy the Council that
sufficient ground existed for their pass-
ing a large and comprehensive Bill,
such as that introduced by him, the .
Ilonorable Member for Bengal must
not imagine that many other descrip-
tions of cases could not be mentioned, in
respect of which it would be equally
proper to indemnify the Government
and its officers. New and novel eases, in
which, as he said before, the othicers of
Government were obliged to act accord-
ing to the best of their judgment, either
without the authority of any law, or as
sometimes happened, in direct violation
of a positive law, were, he was informed
by the Ifonorable the Iieutenant-Go-
vernor, constantly being brought to Hia
Honor's notice, and required to be dealt
with in reference to their peculiar cir-
cumstances. It was impossible to say
how long this might go on, but it
was necessary to mnke the terms of
the Bill large in order to meet all
such cases. The Ionorable Memher
for Bengal was, he believed, in Cal-
cutta during the whole of the eventful
period to which the Bill related, and he
(Mr. ITarington) could easily under-
stand the difficulty experienced by the
Honorable Member in realizing the
actual state of the distriets which were
the scencs of the recent disturbances.
No one, indeed, who was not on the
spot at the time of those disturbances,
or did not visit the districts in which
they occurred very shortly afterwards,
could feel in their full force the very
great difliculties with which our officers
had to contend, or thoroughly appre.
ciate the noble manner in which they
had performed their task, The utmost
promptitude of action was often called
for without caring much whether there
was any law or not to snpport what was
done. The officers of Government would
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have grievously failed in their duty to
the State and to themselves had they
shrunk from the responsibility of acting
as circumstances remdered necessary,
or troubled themselves about Regula-
tions, Acts, and Circular Orders, which,
however suitable and proper in seasons
of trangnillity, would, in the then cir-
cumstances of the country, have only
irapeded action and proved a clog upon
the Executive. He could not belicve
that the Council had any wish to sit in
judgment upon the local Government
and its officers, in respect to acts done,
proceedings held, or orders passed by
them, in connection with the events of
the period to which the Bill related, for,
after all, though the Bill was largely
worded, its application, as had heen
clearly pointed out by lhis Ilono-
rable friend, the Member for
Madras, was limited to the acts of that
period, or to any acts or orders which,
though subsequently performed or
passed, were connected with the dis-
turbances out of which the Bill had
arisen. For instance, the public build-
ings at Agrahaving been destroyed du-
ring those disturbances, » fine to provide
funds for their reconstrnction was im-
posed upon the City of Agra, and the
towns and villages in the immediate
neighbourhood thereof. But though
the destruction of the buildings took
placein the month of July 1857, it
was not until some time in 1859 that
the fine for their reconstruction was
ordered to be levied. He thought that
they might fairly assume that all acts,
proceedings, and orders of the local
Government and its officers, which
the Bill wss required to cover, ema-
nated from a high sense of duty, were
bond fide in their character, and were
considered necessary at the time for
the restoration or preservation of grder
and tranquillity, or for the future secu-
rity of our possessions in India. Such
being the case, he trusted that the
Couneil would agreo with him that they
were bound to indemnify and discharge
the Goveinment of the North-Western
Provinces, its officers and others acting
under their authority, from liability in
respect of all such acts, orders, and pro-
ceedings in the same wmanner us was done
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in Ceylon after the rebellion in that
Island, and that they ought not to allo¥
those acts, &c., to be brought undef
the revision and criticism of the
ordinary Civil and Criminal Courts
or to be subject to their decision.
might be very true, as noticed by the
Honorable Member for Bengal, tha
the present Bill went beyond the Ceylo®
Ordinance. But the recent revolt 1!
this country was of a much more 0™
midable character than the rebellion 11
Ceylon, and much more severe A0
violent mensures were conzequent!y
necessary or unavoidable in contenditd
with those who were engaged in 1t.

The Mdtion was then put and carricds
and the Bill read a second time.

LITERARY, SCIENTIFIC, AND CHARI
TABLE SOCILTIES,

M=n. FORBES moved that the 'B’u
“ for the registration of Literary, Scie"”
tific, and  Charitable Societics” bo
read a third time and passed.

The Motion was carricd, and tho
Bill read a third time.

CIIITTAGONG DISTRICT.

M=z. SCONCE moved that ®°
Bill ¢ to remove certain tracts on ("he
Eastern Border of the Chittagong Dise
trict from the jurisdiction of the
bunals established under the Gener®
Regulations and Acts” be read & thi"
time and passed.

The Motion was carried, an
Bill read a third time,

d the

STAMP DUTIES.

The Order of the Day being read ﬁ;;
the adjourned Committee of she whot
Couneil on the Bill “ to consolidate 8"
amend the law  relating to St“.‘."}f
Duties,” the Couneil resolved iiﬂ"]“{i.
to a Committee for the further cob®
deration of the Bill,

Tug CHAIRMAN moved
omission of the word ¢ and
fore the word “ Regulation” 1
41st line of Section I, with &
to his subsequently moving the oy
tion of the words “ Section X
of Act X of 1859 (Lo awend the
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%lating to the recovery of Rent in
® Presidency of Fort William in
t Ngal)” before the word *are” in
@ 49th line of the Scction.
% i HARINGTON said, be had
tefully eonsidered the amendments
PPOposefl by the Ilonorable and learn-
B Chairman under th's head of the
fon, e was bound to admit that
]ea:n the first the Ionorable and
aintned Chairman had been quite con-
iOI?['lt in his objectious to the Sec-
nOW‘n Act X of 1859, which it was
forr; Proposed to repesl; and on re-
Iﬂ&cng to the debates which took
ere 8t the time, he found that
ct['] tllev_motion was made that the
mlon in question should form
R’ar of the Bill, the HMonorable and
o [‘::Q Chairman divided the Commit-
thee PINSE i, though the result was
the-l]e 8tood alone in his opposition,
7m‘eyeﬂ being 7 and thenoes 1. Of the
in fa:,n ors who composed the majority
Pregg Orof the Section, 3 only were
the -2t in the Council to-day, namely
the HODOmh]e Member for Bombay,
hi“melonomble Member for Madras, and
ly Bawf' IIe (Mr. Harington) certain-
Whig o reagon to regret the vote
Mg, 119 gave in favor of the Section,
brug, des t» recall that vote, and he
Moy, that his Honorable friends the
biny de'S for Bombay and Madras con-
ero o of the same mind in which they
for e 6 time when they also voted
(:‘rehtle:e%lou. The Right Honorable
°°0rnll;1m opposite (Mr. Wilson), the
lefy o Member of Council on his
r Bartle Frpro), and the ilonour-
the Oembm for Bengal having joined
Uneid sinee Mr. Currie’s Act was
viy. Vero of course unfettered by any

uy . 3 /
O that o 08 given in respect either

Suly ¢t generally or of the parti-
het tion under consideration, but
Wying °d they would excuse him for
t"~duy 108, i coming to s decision
Qommitt"\ll the question beforo the
) Car:‘e’ the fact that the Seetion
Ovg led by, what he must call, an

to ,llel"““g majority, and ordered
Ongigey, gart of the Bill, should have
mol‘oes?‘lf’ weight with them, the
"‘“ludetll ®¢lilly as in that majority were
1"‘&cticu1 L3° Present very able aud

teulenaut-Governor of Ben-
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gal, Messrs, Ricketts and Currie, two of
the oldest and ablest Revenue Author.
ities in India,and the Honorable and
learned Judge (Sir Charles Jackson)
whom he did not see in his place to-day.

If the Bill before the Committee
propos:d a general or partial increase
in the amount of stamp duty charge-
able upon petitions of plaint or appeal
in the Civil Courts of the Bengal Pre-
sidency, there might bo some reason for
proportionately enhancing the amount
of the stamp duty chargeable on the
statement of claims cognizable by the
Revenue Courts under Mr. Currie’s
Act. But the Bill proposed no such
increage. The finances of the State
were not in a worse state now than
they wera at the time Mr. Currie’s Act
was passed, and they knew that several
mensures were under consideration
which, if successful, as he sincerely
hoped they would be, would no doubt
at an early date, have the effoct of
restoring that equilibrium between
income and expenditure which wasg
so essential 1o the well-being of a
country. They were not told, upon
any reliable authority, that Mr. Cur-
rie’s Act had not worked well, or that
it had disappointed the expectations
of its framer and supporters. Nor
were they informed that the Section
under consideration had been abused,
or that it had led to abuse, and
they had no statem nts before them
to show even that any loss of publie
revenue had resulted from the oper-
ation of the Section. Surely then it
behoved them to pause and to con-
sider whether any suflicient grounds
existed for altering or mutilating an
Act which was passed by the Council,
after very full discussion, little m-.re
than a year ago, aund in respect of
which, a8 he stated at the last meeting
of the Committee, the Right llonor-
able the Governor-General, in givin
his assent, declared his belief that 1t
would confer a great practical benefit
upon the agricultural population in
Bengal.

o did not overlook the fact that
the amendment proposed by the 1lo-
norable and learned Chalrman waa
favorab'e to the ryot, as respect-
ed oll clnims in wheh he was
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interested, not exceeding the sum of
sixteen Rupees in amount or value, with
exception to suits for the recovery of
arrears of rent, in which, although the
landlord appenred as plaintiff, the
extra duty now proposed to be levied
would fall on the tenant in the event
of his being cast and ordered to pay
the costs, as would generally be the
case. The amendment might, therefore,
be considered as less objectionable in
some respects than if the concluding
part of it were of general application.
But he must say that, whatever cause
the ryot might have for congratulation
as regarded himself, arising out of the
exceptional character of the amend-
ment, the classes who would fall within
the provision mentiored at the end of
the amerdment would have some
ground to complain of the one-sidedness
of that provision.

Looking, however, at the amendment
merely in its bearing upon the zemin-
dars and Government farmers, he would
ask—were they quite sure that in
their endeavors to squeeze a little more
stamp revenue out of those classes in the
firet 1mstance, they should be really con-
sulting the interests of Government P
ILe need not tell the Council that from
very early times the tendency of the le-
gislation in this country had been to give
greater facilities to the holders of land,
to euable them to realize their rents by
means of legal process, than were en-
Joyed by any other classes of creditors
against their debtors;and why was this?
The answer was obvious. If the zemin-
dar could not realize his rent promptly,
he could not pay kis revenue promptly.
e (Mr. Harington) knew no other
reason for the distinction. It was ex-
plicable and justifinble on this ground.
It was inexplicable and could not be
justified on any other ground. llere,
he thought, they aiscovered the origin
of summary suits for arrears of rent,and
a8 puits strictly of a summary nature
were done away with by Mr. Currie's
Act, for the simple reasom that, under
the system of adjudication intreduced
by that Act, they were no longer re-
quired, it seemed to him that, if
they adopted the amendment of the
Houorable and learned Chairmmn,
they would be doing very serious
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LEGISLATIVE COUNCIL.

Duties Bill. 496

injury to the zemindars in s mannef
not contemplated, and that the injuy
might extend not only below but 8%
above them.

He was n-t ignorant that complmnts
had been made by some of the B”"gg
zemindars against Act X of 189
But it was not the Section under €0
sideration of which they complmneb;
What they objected to was that * s
Act had weakened their influenc® ?d
landed proprietors, and that they CO‘?W
no longer exercise the same ﬂ“t‘horle.
over ther tenantry which they P[:
viously exercised. ~This, however ¥
only to confers that the Act
accomplished one of the objects ”‘g‘bo
at in its introduction, and he shoul ple
very much mistaken if the Honor
and learned Chairman regarded tW1° /
any defect in the Act. He had y¢b "
learn that any Bengnl zemindw c‘)’l ot
sidered himself aggrieved by that %59
of Section XXXVII of act X of !
which it was proposed now to Tep";',d

The adoption of the IHonnrable hb
learned Chairman’s amendment ™ it
lead to some little addition 0 o
stamp revenue. The amounﬁ,cd by
ever, would be a good deal redu¢®
the lower duty of four instead 0 elg,,ll
annas proposed to be taken OF
claims preferred by ryots for a 8u™ °,
exceeding sixteen Rupees, 827 o
could not help thinking that any {%w-
under the head of judicial Stamp ¢ the
nue, derived from the operation o 1,4,
amendment, sup posing it to be c?rnced
would be more than counterbs ”hich
by the loss of land revenue ™ g
might bo expected to ensue, i Jount
creasing tho lnw charges or the ﬂ“l od
of the institution fee, they Iy
additional difficultios in the 1'¢ "pe
way of realising his rents throta®
agency of the Courts. He hop® onp”
the Right Hon rable Gentlems! oy
site would not consider that % -
presuming upon his suppose’
rance in these watters, or thab )af yu
making use of an ad caplmzdu"‘ c,,lU'
ment to gain his voto, but he ) o
thought that what he had just 58! gev’
deserving of the Right 1lonorsb®
tleman’s consideration. : gtoﬂ)

Yor'the present he (M. ﬂul“"“rdl)(
would leave Mr, Curric’s Act %

P
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h‘lone, and confine the Bill before the
~OWmittoe to the objects contemplated
18 introduction. ~As he said on a
t?r"‘el‘ occasion, the repeal or altera-
con of any part of Mr. Currie’s Act
“rtainly did not originally form one
flose objects. At the same time
7 Might be “advisable to call upon the
"®Wenant. Governors of Bengal and
® North.- Western Provinces, and from
Rle Members of the two Boards of
OfGVenue, for a report upon the working
Mr. Curries Act, and especially of
ection under consideration ; and
whol"der to satisfy themselves as to
®ther that Section had been pro-
revc‘t“’e of any and what loss of public
nhom-ue’ returns might be required
Wing this amongst other particulars.
Cai?se eports and returns might be
eetd for by the Executive Govern-
;r:‘m‘ by this Council through the
eri“{d'ent in Council. It was imma-
Obta' In what way the information was
temned: but he did not think thit
Ntey _Should take any steps towards
huv.mng Mr. Currie’s Act without
¥, g this informati-n before them.
big o080 reasons he could not give
338ent to the motion of the Honor-
.e;t‘ ‘:;::el'eurned Chairman at the pre-
oo CHAIRMAN siid, what-
thy Might be the objection of
North onorable Member for the
Bert; 'Wﬁ‘.Stem Provinces to the in-
(theon of the Clause, of ~which he
g hf'lll‘n!nn) had given notice,
of }:/; Btitution for Section XXXVII
bo ™ Currie’s Act, there could
oy O Objection to the ameudment
Coup ofore the Committee. ‘The
consof.' Wore about to pass an Act to
7 0‘ e the Stamp Laws, and the
D()gsihlight to be as perfect in itwelf as
‘“l‘rio’e' any Section of Mr.
that ('13 Act related to Stamp Duties,
¥ th‘i’sauﬂ? ought now to be repealed
Offep L. e would, at present,
Wh(‘.the) Opinion on the quostion 18 to
Aq s}{r that Section of Mr. Currie's
by thig ?;‘fl‘l be modified cr re-enacted
i Ul. But he would confine him-
Cop, "ply to the question beforo the

i €a g ;. i w
Worq « s d."s to the omission of the

the §
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Mg. IHARINGTON said, he could
have no objecti-n to the omission of
the word “ and,” nor to the proposed
repeal of Section XXXVII of My,
Currie’s Act, on the understanding that
that Section, as it now stood, was to
be re-enacted and introduced in Sche-
dule B of the Bill before the Compn-
mittee. But he might mention thi
there were other Acts which con.
tained similar provisions relating to
Stamp Duties, as, for instunce, Act
VIII of 1859 ; and to be consistent,
the Council must repeal all such
provisious in existing enactments,

Tue CHAIRMAN said, he had
now proposed the repeal of Section
XXXVLIL Act X of 1859. If the
Honorable Member for the North-
Western Provinces would, in like
manner, propose the repcal of any pro-
visions in the existing Acts which
related to Stamp Duties, he (the
Chairman) would be glad to support
his amendment,

Mg. WILSON sid, two ques'ions
presented themselves to his mind,
arising out of the present motion, tirst,
whether this was to be a complete
Stamp Law in itself—and, secondly,
whether we should interfero with the
policy of the Bill passed last year.
There could be no doubt as to the first,
and e therefore thought that, when
we were consolidating the Stamp Laws,
we should condense into one law a
variety of Clauses now existing in
other laws. With that view he would
support tho motion for the omission
of the word “and,” and the following
amendment “providing for tho repeal
of Section XXXVI[ Act X of 1859.”
But in doing so, he desired it to be
understood that he would not le
bound by that decision to vote for
the ' other measure. If there were
other Acts containing stamp provi-
sions, not merely descriptive, but ac-
tually imposing Stamp Duties, which
would come under the Schedules of
this Bill, or providing for special
stamps, he (Mr. Wilson) thought
that all those provisions should now
be imported into this Bill.

The amendments proposed by Sir
Barnes Peacock fur the omission of the
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word “and,” and the ingertion of words
* providing for the repeal of Section
XXXVII Act X of 1859,” were then
severally put and carried.

Mz. WILSON said, he had made
enquiries at the Stamp Office, and con-
sulted the Superintendent of Stamps as
to_a revision of the Scale of Stamps for
Mnds prescribed by Article 8, Schedule
A, and of the Scale for Conveyances
prescribed by Article 19, The result
was that he had brought with him two
new Scales, which he begged to propose
in lieu of the existing Scales. They
approximated, as nearly as possible, to
the ad valorem principle. The rates of
Stamp Duty were somewhat lower in
smaller values, aud higher in higher
values. The following were the Scales
referred to:—

Scale for Bonds.,

¢ Rs, As. P.
*“ It for any sum not exceeding 50Rs... 0 4 0
Above 50 Rs. & not cxceedg. 100,, .. ¢ 8 0
- 100 ,, ” 5 oo 100
» 200 ,, » 800, .. 2 00
” 3800 (1] " 500 ” . 4 00

.“ 500 ,, - 700,, «« 5 0 0
o 700 ,, - 1000, .. 6 0 0
" 1,000 ,, W 2,000 ,, 10 0 0

) 2,000 ,, " 3,000 ,, 15 0 0

» 8,000 ,, I 5,000, .. 25 0 0
" 5,000 ,, i 10000, .. 8 0 0
B 10,000 ,, ” 20,000 ,, .. 60 0 O
w o 20,000 . . 40,000 ,, .. 100 0 0

o 40,000 , " 60,000 ,, .. 125 0 0

b, 80,000 o 80,000 ,, .. 150 0 0

o 80,000 ,, ' 1,00,000,, .. 200 0 ©
And for every further part of a lakh 100 0 0
And for every farther full lakh .. . 200 0 0

Scale for Conveyances,

, As. P,

¢ Abave 10Rs.. 10 0
Above 100 Rs. not exceodg., 200, ., 2 0 0
" ”» 1" v 4 00
" s " 800, ,. 8 0 0
v 800 ,, " 1,200, .. 12 0 0
» 1,200 ,, i 2,000, .. 2 0 0
” 2,000 ,, ’» 8,000.. ,., 80 0 0
¥ 8,000 ,, i 4,000,, .. 40 0 0
”» 4, » ”» 6,000,. ., 50 0 0
" 8,000 ,, " 7,600, . 75 0 0
e 7,600 ,, e 10,000,, ,. 100 0 ¢
" 10,000 ,, ' 20,000 ,, .. 150 0 0
v 20,000 ,, 5o 40,000 ,, .. 200 0 0
" 40,000 ,, " 04,000 ., .. 300 0 0
" 60,000 ,, 80,000 ,, .. 400 0 0
% 80,000 ,, ”» 100,000 ,, .. 600 O o
And for every further ,, 50,000 ,, .. 200 0 o

or part thereof 100 Ra.”

The Scales wera severally carried.

Tug CHAIRMAN moved the in-
troduction of the following Section
in substitution for the Section of
Mr. Currie’s Act which had just been
repealed ;—

“ All suits instituted under Act X of 1859
for tha delivery of pottuhs or for the determing-
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tion of the rates of rent at which such P"m:;
are to be delivered ; all suits for damsge®
account of the illegal exaction of rent, O
any unauthorized cess or impost,
account of the refusal of receipts o\'f ot
paid, or on account of the extortion OI‘EMS
by confinement or other duress ; all comP lui ms
of excessive demand of rent, an a.llc;z,m p
to abatement of rent ; and all suits 8¢ 0
out of the exercise of the power of dmrﬁmg
conferred on zemindars and others by, Se"’t) of
CXII and CXIV of tho snid Act X of 185
out of any acts done under color of the ﬂ‘the
cise of the said power as provided un “"awr
said Aet, shall bo instituted on stamped P lu 13
of the value of eight annas if the l‘mg on
claimed excceds sixteen Rupees, Of nP if
stamped paper of the value of four an''’ .
the amount claimed be under sixteen RUP™H o
and all other suits or complalnts under
said Act shall be subject to the samé by
in regard to stamps as those provl eCivil
this Act for suits in the Courts ©
Judicature,”

0
rent

e snid that, previously to the PA

. ;i ar
ing of Mr. Currie’s Act, Bu“;':’s OY

cluims for the recovery of arrod™
rent preferred to Collectors were
pearing,

lowed to be written on paper
a stamp of one-fourth the valu®
that required for the institutio® 10
civil smits,  But, previously 10 it
passing of Mr. Curric’s Act siqil
might have been instituted iu' 1,1 Bill
Court from which Mp. Currie$ £
took away this power and transi®
it to the Collector. It apped® .
him therefore that the same exm}mt
tion should not be continued, 0¥ tﬂuit
the power of instituting a regulsf
had been removed. the
Mr. HARINGTON referred °)
Tonorablo and learned Clwi"“mlssl'
Section VIII Regulation VIIH. pod:
which he had apparently overld®,
It was upon the strength O .o,
provision contained in that S€|:s
that Mr. Currie introduced i g
Bill the Section now uuder dl?/
sion. The Section ran as follows"

8%
“ With a view to give additional ‘3"0?3:rs of
mont to parties having claims to “tr o the
ront to prefor regular snits on accouls, oy i
same, it is hereby daclared that the l’e ;aling
all such regular suits, if under tho cognimﬂ'
Repulations they would have beed Jqpted ot
ble as summary suits, may Dbe W‘“e oré’
paper bearing n stamp of one-fourth s T
scribed value, provided, however, that vf'
shall not be considered applicuble ¥
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:’lstitute(l with a view to set aside a previous
Uminupy decision, which suit shall be subject

SO the ordinary provisions for the payment of
'-ﬂmp Duty."

Tng

CHAIRMAN coutinued.

The object of that Clause: was to-

Wduce parties to go into the Civil
ourt. But Mr. Currie's Act had
Prevented parties from going to the
Civil Court, and, inasmuch as the ob-
Ject did not now exist, the inducement
*hould not be allowed to be continued.
o 8 party instituted a suit before the
: ollector, that was not now a summary
1%“5- Section XXXVEIL Act X of
59 enacted that—

Or“ In suits for the recovery of arrears of rent
“:f Dloney in the hands of an agent, the
bear'mem of claim shall be written on paper

m_bﬂlg u stamp of one-fourth the value pre-
Inl ed for suits institutoed in the Civil Courta.
wr“‘ll other suits the stutement shall be

en on puper bearing a stamp of tho

Yalue of cight annas.”

The smaller value was assumed to
. our annas, because, under the late
i, the smallest stamp that could be
0“:’1 on the institution of a suit was
the {l_lpee, if the amount or value of
iy Sutb wag under 16 Rupees, and
Ofourth of that was 4 anuas. But

™ Currie’s Act imposed a stamp of
fol_an_“ﬂﬂ in all other suits than suits
of ¢ recovery of arrears of rent, or
Whin}‘ofley in the hands of au agent,
‘mui‘ll was very hard in cases of
du 8mount, It was au increase of
"fdy o0 tho poor, and a diminution

Uty on the rich.

ks, ITARINGTON bogged to say
nyg the rule in Mr. Currie’s Act
oy 04 10 diminution of duty iu
ot oot of the rich.  The duty was still

“four(h ag before.

PV;II.‘%E CHAIRMAN said,” how-
ingp, hat might be, at any rate it was an

thatease ou the poor. It was unjust to
2], ody of persons who were loast
Boye,. P2yt 16 was said that the
to . n0-General, in giving his assent
urrie’s Bill, had declared his
Mt it would confer a great
p°[1u1 y eneflt npon the agricultural

fion in Bengal,  He (the Chair-
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man) had no doubt that the Right
Honorable the Guvernor-General did
make that remark, but that remark had
reforence to the Act generally, and not
to this Clause of the Act relating to
stamps. Even if the remark did apply
to this Clause, he (the Chairman)
might just as well say that geat
benefit would result if there wers no
Stamp Duties whatever in any Civil
proceedings. But the question was,
whether it was just and proper to allow
a mwan to institute a suit before a Collec~
tor at a smaller rate of Stamp Duty
than was prescribed for the institution
of a suit in a Civil Court. It was
said that Government always protected
land-owners in order to get its revenue.
The same argument might be applied
to all persons, for it,might be said,
“if you do not allow creditors to sue
for their debts wpon payment of a
small amount of Stamp Duty, how will
they be able to pay their Income Tax.”
Was any contract mgde with the ze-
mindars that they should be able to
sue for the recovery of their rents on
more favorable terms than other per-
sons ? So far from any such contract
having been made, it was long after the
perpetual settlement that the exemp-
tion was granted. After enumerat-
ing the several descriptions of suits
to which he proposed to extend the
exemption, the Chairmau said that
he preferred the 8ection proposed
by him as it now stood, but if Houor-
able Mewbers objected to its includ-
ing suits arising out of the exercise
of the power of distraint conferred on
zemindars and others by Mr. Currio's
Act, he (the Chairman) had no
objection to omit them, With theso
rewarks, he begged to move the inser.
tion of the Section which he had
already read.

Mn., HARINGTON said, he quite
agreed with the Honorable and learned
Chairman as to the desirzbleness of
abolishing judicial stamps, and if any
Honorable Member would bring in g
Bill for their abolition whenever the
state of the public Finances renderod
the measure practicablo, he (Mr.
Harington) would promise himn his sup-

ort.  But, unfortunately, a8 wns too
well known, the financial condition of
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the country precluded the possibility of
such a measure being adopted at pre-
sent, and it would probably be many
years before the proposition could be
entertained. But to revert to the
question before thé Committee. What
he wished to urge upon Honorable
Members was that they were not now
de&ling with a new matter, nor with
a matter only a year old. As he had
before shown, Mr. Currie’s Act merely
continued what had for a long time
been the law. Why the exception
was originally made in favor of the
zemindar, he (Mr. Harington) was
unable to say beyond what he had
already stated. He could only repeat
that zemindars had as long as he
could remember been allowed to real-
ize their rents by a less expensive
ﬁrocess than other creditors. It might

ave been thirty years ago, or it
might have been fifty years ago, that
the exception in their favor had been
introduced, and it had been continued
up to the presemt time. The ques-
tion now was whether any new and
suflicient ground had been shown for
a change.  As far as he could see, no
new ground had been urged. The
zemindar, when he sued for rent, could
scarcely be considered in the light
of an ordinary creditor. He was
obliged to pay his revenue on a certain
date, and he must take steps to
recover the amount due from the ryots
before his own revenue became due.
It was rarely that the zemindar
had any capital to fall back upon, and
if he did not pay his revenue, which he
could only do in most cases after real-
izing his rent for the same period, he
ran the risk of losing his cstate. Ile
could not therefore™ afford to wait
like an ordinary creditor, but was
compelled promptly to have recourse
to legal means to enforce payment.
After all, however, on whom would
the extra dufy now pro osed to be
taken generally fall 7 Undoubtedly,
upon the tenant, for the returns would
probably show that the number of
casos which terminated in the land.
lord’s favor was in the proportion
of about 9to 1. So that, ashe had al-
ready said, although the extra duty
would be paid in the first instance by

My, Harington
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the zemindar, ultimately they W'O“l.d
be throwing it upon the tenant. Th®
they could not prevent. He might

‘be told that, if the tenant did not pay

his rent when it becamo due, and b3
landlord was compelled in consequenc®

"to bring a suit against him to enforc®

paywent, it would serve the tensl
quite right if he had to pay the cost®
of the suit on being cast ; but he be”
lieved he was right in saying th'{
this was not what the Lonorsble
and learned Chairman aimed at of 1"
tended. For these reasons he
Harington) begged to move, by W2/
of dmendment, that the following S
tion be substituted for that pl'OPOs.e_
by the Honorable and learned Ubaf
man :—

“In suita for the recovery of arres™ n‘;f
rent or of monmey in the hands of an ageon'
the statement of claim shall be wriel .
paper bearing a stamp of one-fourth the V& 4
preseribod for suits instituted in the
Court, In all other suits the statemon?
be written on paper bearing a stamp ¢
value of eight annas.”

Mz. FORBES said, there wad ?c:l:
point on which he wished to say & en
words with reference to what had fal o
from the Honorable Member o ;{0.
North-Western Provinces, 118 £ho
norable friend had said thet
zemindar was driven into C
the purpose of recovering b IE e
because he was obliged to pay b8 I%es)
nue at a fixed time. He (Mr- F?\Xgm'
would merely remind Honorable 2 %
bers that not only was the zem ob-
thus forced into Court, but he w3 s
liged also to bring all his suit8 "g-nlne ‘
his tenants at one and the same tl;myﬂ
an ordinary creditor could *" .4
bring his suits when it suited 1% g
with reference to his means of P70

-the expenses of the Courts, bultﬂge’

zemindar had mo such 8dv8 g
the revenue must be paid by 8 .ccrogt.ﬂ
day, and by that day therefore 1% .
must be collected, and however nwevaf
rous might be his debtors, and hory op
great the sum necessary to ¢&7¢ g
his suits, he had no choice bu® " }is
pend that money in order to 5"
estato, The zemindar therefor® odifo”
not bo regarded as an ordinary ©

~
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3 it appeared to him to be not un-
;?lasonable to continue to him the
Vantages which he had under the law
20w under disenssion.
imMR. SOQN'OE said, there was an
" Portant distinction to be drawn with
bag“l‘d to Mr. Currie’s Bill 1t should
v remembered that two classes of suits
bre made liable by Collectors, which
#fore could only be tried by the Civil
‘:)tl_lrts on payment of the usual insti-
cn'lon fees : one case was that of a
i tn for arrears of rent other than
rears of the current year, and the
Do:;:r was that for the delivery of a
% ah and fixing or enhancing the
"tof a tenant. Undoubtedly in both
Dreft ese instances claims might be
b trred under Act X of 1859 at a
%@ sacrifice of the stamp fees for-
“ﬂe;tlly levinble. He should wish to add
b tller exception to those proposed
A 1o lonorable and learned Chair-
X}‘(ll He alluded to Clause 6, Section
brg, ITof Act X of 1859, which em-
ang ed complaints made by tenants
eieetothet'ls; of having been illegally
suched from the lands held hy them.
henrdcomplamts, he thought, should be
¢ m the terms of the present
de!i.r Fuarther, he considered it was
zln&ble to provide for the conti-
SUitB%e of the older rule relative to
of o orarrears of rent, 80 that arrears
for 8 year's standing should be sued
U stamnps of quarter value, but if
b pepel‘}od exceeded one yoar, theu on
T of the full value.
wit) R WILSON said, he had listened
Whis gflﬂﬂt attention to the observations
ang o ad fallen from the Ilonorable
" arned Clm.lrnmu and other Mem-
“Ot.o he subject of discussion was
olaip @ upon which he could lay
of ¢ 0 Much information or, in point
hg 1, - 10 any information beyond what
d&hate “c,‘l‘lnred in the course of this
Whih here were three «uestions
!ideraﬁ,P resented themselves for con-
"301id;:lt =—_-F¢r.s:t, whether we should
Ql""&'ea 10 in this Bill all the stamps
thi & © under differont Acts ; of
Whe le;iould have no doubt. Secondly,
]‘}St y We should diseurb a law passed
'lcuh\r }‘;’ having reference to a par-
L) wam‘.’d}' of men. Zhirdly, whether
& position to sacrifice the

28, 1860.]

Duties Rill. 506

revenue that might be derived from
stamps in certain suits, in respect of
which lower rates of Stamp Duty were
allowed. Tt did not appear what the
law was before. But as he understood
the case, it was this. A law
was passed last year relating to trans-
actions between landlord and tenapt,
which recognised no  distinction be-
tween landlord and tenant, whether
as regards the amount of Stamp Duty
payable or otherwise. The amend-
ment before the Committee proposed
to make a distinction in favor of tho
tenant. But it appeared to him (Mr.
Wilson) that this difficulty would
arise, namely, who was a tenant and
who was a landlord ? There wcre
so many intermediate partles in some
cages that it would be no easy matter
to decide this question, and in many
cases, he had no doubt, it was found
that the same men were both landlords
and tenants at the same time. The
cases in question, that is, all suits for
the recovery of rent, were cognizable
by a species of Courts known by the
name of Collectors’ Courts. e (Mr.
Wilson) saw no reason why suits
instituted in such Courts should
be charged a smaller Stamp Duty
than  suits  instituted in  other
Courts ; and if we now had to
deal anew with the question, he should
have no hesitation in adopting the
gencral principle which the Honorable
and learned Chairman had laid down,
He (Mr. Wilson) thought that it was
one thing to get rid of a bad system
now existing, and another to extend
that system. With the lack of in-
formation which- he now felt, if he
had the present case to considor for the
first time, he should have no hesitation
in supporting the Tlonorable and learn-
ed Chairman’s view of the case. But
he (Mr. Wilson) thought that, con.
sidering that Mr. Currie’s Act had
been in operation for the space barely
of a year, it would be safer not to
disturb that law without receiving
reports from the local Executive Go-
vernments, and if it appeared that it
was desirable to do so, these stamps
might be assimilated. As the matter
now stood, however, he could not run
the risk of voting in favor of the
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amendment proposed by the Honor-
able and learned Chairman. He (Mr.
‘Wilson) hoped that the Honorable
and learned Chairman would not press
his motion,

After some further discussion, the
Chairman’s motion and Mr, MHaring
ton’s amendment were severally with-
drawn, on the understanding that the
matter was to stand over until informa-
tion was called for and received as
to the practical working of Section
XXXVILActX of 1859 ; and it was
also arranged that the Clerk of the
Council snould prepare a list, showing
the several provisions in the existing
enactments which affected the Stamp
Laws, with a view to their being incor-
porated in the present Bill.

Mg. SCONCE said, a representation
had been reccived from the Bank of
Bengal as to whether Bank Notes came
under the dcsignation of Promissory
Notes.

Mgz, WILSON said, the object of the
representation was that Bank Notes,
which were not now required to be
stamped, should continue to be =o
exempted. He did not think that
they nced be stamped pending the
})nssing of the Paper Currency measure,

‘he present Bill relating to the Stamp

Duties would come into operation on
the 1st September next, and it ap-
peared to himn that the exemption of
Bank Notes had better be included
in the Bill.

Mn. SCONCHE then moved that the
words “except Bank Notes payable to
bearer on demand,” be inserted after
the word “made,” in the 7th line of
Article 4 id Schedule A,

Agreed to.

The consideration of the Bill was
then postponed for a fortnight.

ABKAREE REVENUE (BENGAL).

The Order of the Day being read
for the adjourned Committee of the
whole Council on the Bill “to amend
Act XXI of 1856 (to consolidate and
amend the Law relating to the Abkaree
Revenuo in the Presidency of [ort
William in Bengal),” the Council re-
solved itself into a~ Committoe for the
further consideration of the Bill,

Mr. Wilson
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Section I provided as follows :—

80 much of Section VII Act XXI of 1852
as preseribes that the Duty leviable on spirit
manufactared at distillerice workei according
to the English method, for the imperial gallo®
of the strongth of London Proof, shall be Oﬂr
Rupeo—is lierchy repealed, On and 8 :."r
tho 21st January 1860, it shall be lawful ¥
the G overnmeut to levy the Duty as utorcsml
at therate of 3 Rupees, and the Duty ”hus
bo rateably increased as the strengh excol
Loundon Proof.

Mr. SCONCE proposed amend-
ments which were carried, and WbiC
made the Section run as follows :—

“Beotipn IX Act XXI of 1856, 80 "}.‘;fe};
of Scction VI of the said Act as prosc ¥
that the Duty leviable on spirits manutu‘cwl'fsh
at distilleries worked according to the EIgH
method, for the imperial gallon of o
strength of London Proof, shall be 1 J9P°%
and so much of Section XV of the sat
as prohibits spirits under bond from
exported or shipped to any Port 1t Jed:
without payment of Duty, ave hereby l‘ﬂll’“ffh,‘“
O and after the 21st January 1860, it hl;ty
be lawtul for the Government to levy U“’D[ho
us aforesaid at the rate of 3 Rupecs, 81° 4,
Duty shall be rateably increused 8

strength exceceds London Proof.”

Mr. SCONCE then moved t‘he '3;
troduction of the followiug Sect!
after the above : -

i-
“ Spirita may be removed from nny olz
consed distillery for exportation wit 1o
payment of Duty, under such rules "'ngm'ib-
strictions as may be from timne to time P‘"’e 408
od by the Board of Revenue, on the I in
removing them exeeuting a bond. at 18
one or wmore sureties, to the Governlﬂe, ot
the form hereunto annexed, for the I’f‘y of
of the prescribed Duty upon such poriyiy
the maid spirits us may not bo export«u ;
four months from the date of the PO g
for such portion as may be exporto o
other Port within Dritish Indm.f p thO
vided, however, that it shull be lawful 108 G
Collector, with the sanction of the (0 xt"“d
gioner, on sufficient causo showﬂ,.to the
the period allowed for the expertatioR " s

spirits for a further term of four for®”
Provided also that spirits export;or:‘! n tl(\";.

said ghall, if imported at any Jn
Territorien snhjeet to the (}overl”; o 09
India, bo charged with tho Duty P27, der
account of npirits imported by H®

any Act for the time buing iu force:

Agreed to. 36(1
. . a5
Tho ¢ mainder of the Bill W“?IHQ e
as it stood, and the Co'neil lm'\ ,orwd'
sumed its sitting the Bill was 10l



* Whieh

bog Indian

RELIGIOUS ENDOWMENTS,

g Six BARTLE FRERE moved that
1861 Bill “ 0 repenl Regulation XIX.
) '0 of the Bengal Code, and Regu-
“tion VIT, 1817 of the Madras Code”
ie l“eferrelzd to a Select Committee, con-
*ting of Mr. Harington, Mr. Forbes,
" Sconce, and the Mover, with in-
"lictions to ¢-msider and report, under
® 70th Standing Order, whether any
Pecial provision was required in the
¢ for the performance of duties
by the law now devolved ou
¢ officera of Government.
Agreed to,

&t

INDIAN FINANCES.

Mg,
Ongy . .
» 8 this stage of our proceedings,

" ;na ‘@ a fow observations in reference
the Question put to him last week by
opg.Onorable Member for Bombay, in
mi;:" that there might be no possible
f"ienlzl e inthe matter. 1fis Honorable
-, had asked him whether the
in omment had it in contemplation to
thitns:ha”y other description of taxes
Bon’, o8e referred to in his (Mr. Wil-
) Statement of the 18th February
co»nﬂl)d his Honorable friend specified
espe *‘t‘derablfa number of taxes, with
s irft‘ to which he enquired if it was
to iny ention of Government hereafter
(M %’*{e them. To that question, he
Q"W;er ilson) gave a moat unqualified
thagyy and the effict of his reply was
by th;e Whole of the taxes to bo imposed
tht StGOVernment were contained In
By ““tement of the 18th of Februnry.
'Sc()nzlt there might be no possible
Py, 210N of the measures of Go-
the ef‘t, he now begged to state that
Cogyi Overnment might be under the ne-
In, ng d“t 10 distant period of re-arrang-
diﬁ‘um, W8imilating to some extent the
ho el .A1d conflicting rates of Duty
aq voed on Opium in the Eastern
e oreste_”l parts of India, the
Meregy, ;"“1011 would probably be an
He g oD the Government revenue.
frigpgr, 1Ok consider that his Honoruble
Question boro reference to this
ﬂhuti“e (Mr. Wilson), therefore,
Uity S 10 Teply to that gquestion
% Lot thy intention of Govern-
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WILSON snid, he was desir-
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ment to impose any new taxes beyond
.thoge referred to in his Statement of tho
18th of February, omitted to allude to
this matter of the Opium Duty which,
strictly speaking, was not a tax. ‘The
reason which he gave of the unwilling-
ness of Government to impose any of
the taxes specified by the Honorable
Member for Bombay, was that tie
burden of taxation would have fallen
slmost exclusively on the Natives of In-
dia ; and he was only desirous to guard
the Government against any misunder-
standing by explaining that any altera-
tion of the Opium Duty would simply be
an approximution of the Duty in one
part of Indis to that in another.

He would take this opportunity of
meutioning that a source of finance,
which had been open to the Govern-
ment for the Inst two years, of taking
money on ‘Lreasury Bills, a sort of un-
funded debt, had to-day becn closed by
a notificatiof of Government published
in the usual way.

Mnr. LEGEYT said he was very
much obliged to the Right Honorable
Gentlemen for the further information
whieh he had been kind enough to
comnmunicate to the Council. In ask-
ing his question, he (Mr LeGeyt) had
not the Opium Revenue at all in his
mind. The taxes which formed the
_subject matter of his question, and
‘respecting which he had received reve-
ral communications, were sources of
revenue proposed by different person-
in Bombay itself, and apprchensions
were entertnined that it might be the s
tention of Government to unpose some
of them in addition to those specially
mentioned by him. The only doubt
which rested on his mind after hearing
the Right llonorable Gentl-mau’s an-
swer on Saturduy lust, was as to whe-
ther, by some misapprchension, the
Tobacco Tax might not also have been
included among the taxes whih the
Right Honorable Gentlemans-ated had
been abandoned by the Government.
But that could not be, as, on referring
to the Financial stutement, he found
that it was expres-ly stated that it was
the intention of the Goverument to
incrense the duty on Tobaceo,

Mu. WILSON eaid, what he stated
very distinctly was that all the taxes
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which the GGovernment had in con-

templation to impose were comprised
in his Financial statement,.

TITERARY, SCIENTIFIC, AND CHARI-
TABLE SOCIETIES.

M=z. FORBES moved that Sir Bart'e
Frere be requested to take the Bill
“for the rezistration of Literary,
Scientific, aud Charitable Societics”
to the President in Couneil, in order
that it might he submitted to the
Governor-General for his assent.

Agreed to.

CHITTAGONG DISTRICT.

Mr. SCONCE moved that Sir
Bartle Frere be requested to take the
Bill “to remove certain tracts on the
Enstern boruer of the Chittagong Dis-
trict from the jurisdiction of the tri-
bunals established under the general
Regulations and Acts” E) the Pre-
sident in Council, in order that it might
be submitted to the Governor-Gene-
ral for his assent.

Agreed to.

INDEMNITY.

Mgr. HARINTON moved that the
Bill “ to indemnify officers of Govern-
ment and other persons in respect of
fines and contributions levied, and
acts done by them during the late dis-
turbances” be reforred to a Select
Committee, consisting of the Vice-
President, Mr. Sconce, and the Maver.

Agreed to.

The Couuncil adjourned.

Saturday, May 5¢k, 1860.
PRESENT :

The Honorable the Chief Justice, Vice- President,
in the Chair,
Honorable Sir I, B.|H. B. Harington, Esq,,
E. Frere, H. Forbes, Esq.,
Right Honorable J. and
Wilson, A. Sconce, Esq.
P. W. LeQeyt, Eqq.,

MESSAGES FROM TIIE GOVERNOR

GENERAL.

Tur  VICE-PRESIDENT read
Messages, infurming the Legislative

Mr. Hilson
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Council that the Governor Gener:l had
assented to the Bill ¢ relating t0 the
emigration of Native Laborers to the
British Colony of St. Vincent,” the Blle
“to repeal certain laws relating to_ t "
jurisdiction of the Zillah Court of l‘“_rr
ruckabad,” the Bill “to provide f{]’e
the execution of process within tt

premises occupied by His MnJ‘fst(y)
the King «f Oude,” the Bill
amend and extond Act XXII of
(velating t1 the levy of a Toll on Bothe
Rafts, and Floats passing throug" al
Circular and Eastern Canals),” the .
“to amend Act XIV «f 1856,” the ltilll‘e
“to repeal Act V of 1858 (for 3

punishiment of certain offenders Wn
have escaped from Jail, and of pe‘;f’n‘
who shall knowingly harbor such © °i

ders), and to make certain provision? -
lieu thereof,” and the Bill “ 10 cOO
tinue in force for a further pmj"d fo
three montl's Act XXI of 1.809"”“

providing for the exercise of celdul"
pewers by tle Governor-Gene{'ﬂ},

ing his absence from his Council-

1836
{3,

INCOME TAX.
e n
Taz CLERK presented & e

from landholders of Dacca, agmnst )‘.ts
Bill for imposing Duties on P‘:(Ous,
arising from Property, Profes®
Trades, and Offices.

, NDk
MARRIAGES (CHURCH OF SCOTLA

orb
M. SCONCE presented the KePt
of the Select Committeo on to'
“ relating to the solemnization © . o
riages in India by ordained Min®
of the Church of Scotland.”

e oo
L

INCOME TAX.

. . the
Mr. WILSON, in posfpoml"g Sor
presentation of the Report of the im*
lect Committee on the Bill *’ :’ ol
posing Duties on Profits arisi?d ~ad
Property, Professions, 'l‘mfleS.[ni je@
Offices,” said that the Select €OV e
had found it necessary to mAKO
larger and more extensive "t"" v
in the frame-work of the Bill 1‘.111\ o 1P
expected, in order to give ¢f (-.(j wl.ich
altered machinery of the pil ’ oadit®
he had expluined on the sec(_’“‘l ]\'0 1 be
and the general effect of which ¥
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